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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL : ri!DERABAD BENCH

AT HYDERABAD

0.,A,No,811/97 | ' Dat«ie of Orders 2,7,97
BE‘I‘BEEN : d

R.Pratap Sgﬁiéﬁ) ee Applicant.

AND |

1, The Chief Personnel Officer,
S.,C.,Rly.,, Eail Nilagam,
Secunderabad,

2, The Divisional Rajlway Manager,
BG/SC, S.C.Rly,, Secunderabad,

3, The Senior Divisional Signal
& Telecom Engineer, S.C.Rly,,

Secunderabad, es Respondents,
' Ll L
Counsel for the Applicant ee Mr,K.Sudhakar Reddy
'Counsel for the Respondents e Mr,vV,Rajeswara Rao
CORAM3

HON 'BLE SHRI R ,RANGARAJAN ; MEMBER "(ADMI,)
HON'BLE SHRI B,S., JAI PARAMESHWAR 3 MEMBER (JUDL,)
. JUDGEMENT
X.Oral onder as per Hon‘'ble Shri R.Rangarajan, Member (Admn,) X

Heard Mr,XK.Sudhakar Reddy, learned counsel f£r the
applicant and Mr,V.Rajeswara Rao, leamed standing counsel

for the respondents,

2. The applicant is presently working as Office Superintender
Gr-1I under R-3, He 15 &% SC candidate, He submits that his
seniority in the cadre of 0S Gr-II is interbolated in the

‘panel issued vide memo dt.26,10,92 at Sl.No, 5. He submits
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that the above /is proved by the memo No,CB/121/P,10/01, dt.

28,2.97 (A-20, In the provisional senjority list of 0S Gr-II
as on 1,2,97 issued on 1,3,97 (A-3)his name was not included,
Hence he submitted a representation on 20,5,97 (A-;l) againhst
the provisional seniority list, That representation is still
to be disposed of, In the meantime memo No, P (SG)535/UPG/0S/
Voll, dt. 22.5.97 (A-5) was issued showing the select list

of certain candidates to the post of 0S Gr-I, In that gfzge
one Sri Bhanupratap who is also an SC candidate was inc lmied
but in the foot note it is noted that Sri Bhanupratap will

be promoted on or after 12,2,98. The applicant now contends that
he 'is senior to Bhanupratap and hence his name should have been |
included in the select list against the SC quota instead of
Sri Bhapupratap, If the provisional seniority list ha&\_ ]eeen
corfectly Lafter perusing his representation dt., 20,5,97, the

Ove.#:t: (1298
applicant su.bm.tts this mistake would not have hmmme
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and aeLwould have been included in the select l:LSt.

3. This OA is filed praying for a direction to the
respondents authorities to consider him for promotion tO the

post of 0S Gr-I in the pay scale of g, 2000-~3200,

4. The whole issue revolves round the correct fixation

of the senijority of the applicant in the grade of 0S5 Gr-II

on the basis of after—peruding his representation and also
W .‘-mﬂu,(b
taking note of the memo dt, 28,3,97. If the case HW

on' that basis and b?@'reply is given to his representation then
the whole issue will be resolved, Hence we feel it fit to
direct R-2 andf-3 to dispose of his representation dt, 20,5.97
in accordance with the law taking due note of the observations
made in thié judéement. The above direction will not affect
the interest of Sri Bhanupratap as he will have to be promoted
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only after 12,2,98, Before finalising the provisional |

seniority list the extant instructions for finalisation
of seniority list will no doubt be followed by the reSpondentj

authorities, Time for compliance for issuing a suitable reply ;

to the repreSentation of the applicant dat. 20 5.97 is three

months from t.he date of receipt of a copy of this order,
|
Se The OA is ordered accordingly,.No costs,

6, The registry should send a copy of the OA along with

judgement to R-2 and R-3,

{ R,RANGARAJAN )

@(QB.S. JAI-P. HWAR ) _
/Eﬂﬁer (Judl, )} Begber (Admn, ) !

9 P Dateds 2nd July, 1997 | ,

{ bictated in Open Oourt: ) |
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cCony tos-

1.
2,
3.

N

The Chie~ Personnel Officer, S.C.Rly, Railnilayam, Sec‘'bad,

The Divisional Railway Manager, Bg/SC, S.C.R1ly, Sec'bad.

The Senior Divisional Signal & Telecom Engineer, S.C.Rly,
Sec'bad. :
One copy to Sri., K,.S.Reddy, advocate, CAT, Hyd.

One
One

One

Rsm/-

copy to Sri, V.Rajeswara Raoyp Addl. CGSC, CAT. Hyd.
copy to Deputy Registrar(A), CAT, Hyd,

sp=re copy.
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IN THE EENTPAL ADNINISTRATEHE T‘RIBUNAL
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